CENTRAL ADMINISTRATIVE TRIEUNAL
ERNAKUIAM BENCH

DATE: 4.6.90
, PRESENT
HON 'BLE SHRI S. P. MUKERJI, VICE CHAIRMAN
. |
HON'BLE SHRI N. DHARMADAN, JUDICIAL MEMBER

O.A. 281/89

U. K. Sathyavan,
Varsughese Philipose and
G. Balekrishnan | Applicants
Vse
l. Union of India represented by
Secretary, Ministry of Finance,
New Delhi-1
2. The Indian Council of Agricultural

Research, represented by Secretary
ICAR, Krishi Bhavan, New Delhi and

3. Director, Central Marine Fisheries
Research Institute, P. B. No. 2704

Dre Salim Ali Road, Cochin~-31 : ReSPOﬁdents
Shri K. Radhakrishnan B Counsel for the
' applicant
Mr.”P. Jacob Varghese v  Counsel for R=2 & 3
ORDER |

Hon'ble Shri S. P. Mukerji, Vice Chairman

In this application dated 2.5.1989 the applicants
who have been working as Field Officers (T-6) in the
Central Marine Fisheries Research Institute, Cochin haﬁs
prayed that they may be paid salary in the higher scale
of Rse 550-900 with all consequential benefits w.e.f.

‘ , L o w DU

1.10.1975. It appears that the Industrial Tribunal in
) v‘ i‘\s"

I.D.A.0. 9/83 gave an Award on 8.1.1988 to the petitioners

before them allowing them the scale of Rse 550-900e Weeofs

1.10.1975. The petitioners before the Industrial
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' Assmka7 Slatntieal
Trlbunal were working as Technical @Eﬁfﬂmn& (emoicel)

in Indian Agricultural Statistics Research Institute
~ . : . .

whicﬁ_is one of the constituent Units of the ICARe. The
Centrzl Marine Fisheries Research Institute, Cochin

o o w o
ey which the applicants are working is alse one of
8 e
constituent Units of the ICAR. The learned counsel for
the applicanﬁibefore us during the course of. the
argument indicated that the applicants will be satisfied
if theiw representation dated 19.5.1988 at Annexure a-2

is directed to be diSposed of expeditiously keeping :

the aforesaid award of the Industrial Trlbunal in viewe.

’ Acw
The learned counsel for the respondents ke no difficulty
i vn bondmndi™ v
in con21der1ng the rellefs as cldimed by the learned.
.
counsel for the applicant. Accordlngly, we cl@Se this
' 'e ‘
appllCatlon with a dlrectlon te the second re5pondent to
p S Aeeend,

dlspose of the repnesantctlon of the, appllcantﬁ at
. ] -

Annexure A-2’within a period of two months from the

date'of-communicationbof this Order\keeping in view

the award of the Industrial Tribunal at Annexure A-l.

2. = There is no order as to costs.

V . W(k ‘ -6/" ?"0\ %ﬁb .
(N. Dharmadan) . ' (8. P. Mukerji)
Jhdicial Member _ . Vice Chairman
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Mrs Sumathi, Dandapani for petltloner(praxy)
: Mr Jacob Varghese for respondents

At the request of the learned counsel for the
petitioher, list for further direction an 11.6.91

oy «x/idl

29,
11.6.91 ’ . - SPM&ND
. Mr. Radhakrishnan through proxy counsel.
Mr,Jacob Varghese-for respondents (proxy)
| At the request of the petltioner&s counselo‘
list for directions in the CCP on 20th June,1991.
%/ . | : - ,.I‘ ﬁ/ggfzf N
11.6.91
20,6.91 3PMEND

Mr .Radhakrishnan through proxy counsel.
Mr.Jacoh Varghese through proxy counsel.

.

At the request on behalf of the learned counsel
for the petitionér, list for further directions on
16.7.91.  The learned counsel for the respondents wishes .
- to file a reply to the CCP. He may do so well before_
-the next date of hearing W1th a copy to tke counsel §or

petitioner. ¢ . . - . jﬁl»ﬁsg{[L
R L - 2

XY




.S'ﬂ/‘odwb

.Mr ) ;QMW%MW by fr %WUJ | @

Ty -c.«‘cazg VW%.%’M/?W E _ -
f[ﬁd’ /{L4u1u444 CJV~0°/ Vil ,%r7pl.cpw4
fi&bﬂJ M Ae %pua 7o anyet o e
 Semes - Aust 7‘w fro s Lo A
s‘wccoowf??’qh
- o : /é/> 2
| | fgﬁmdm//) | ; r" .
| Shosm by o 4”774”/’“#1
pq ic /¢wa%;&4v&“A’ b~ 7 - o
v S po—etih
1 v T eceh Varyber B '
" "““Z;;i” ot B
ZLQ Asormsd M AT O /4"?«4! :

V("”’ s T W)

23yl

30 ¥xo01q rowQids asaddlvisdbssi, 1M
dnsbaogzer 1pF-szeripy \ /6550 ,IM

tdeg of7 30 sdeupex A\ 34 '
QY ofit nt 2adldde1lb Yot e il




A~

14.4.91

{Mr.Jacob Varghese rep.through proxy counsel

-3- -
C.C.P.N0O,32/91

SPMSAVH

Mr. Karfhlxeya Panlcker rep. Radhakrlshnan.

N J
)

' In ,this CCP the original appllcantshastcome up with

| the case that the respondents have .not complied with the
jdirections in our judgmentdated 4,5.90 in 0.A,281/89, We

ra ve heard the arguments of both s;des. It is broughtto

jour notice by the.learned counsel for the respondents that
{ the direction has been complied with by paSSLng an order
fon 14.5.91 on the representatlon dlbg‘%ed to be disposed

of by the rebpondents.

Accordingly we are satisfied that there is due
compliance with the directions in the judgment and thére

lis no merit in .the C.C.P. which is dismissed and notice
tof contempt discharged.
- jof the applicants challenging- the consequentid orders,
‘iflheyj§ s%radv1sed. S

This will not stand in the way

.
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(N.Dharmadan) e _
Judicial Member

(S.P.Mukerji)
Vice Chairman
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